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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENG
| AT HYDERABAD:)

DA,.837/92 date of decision : 23-8-1993
R. Krishna ' : Applicant
yersus

1. The Sub-Divisional Officer )
Telecom -
Narsipatnam
Visakhapatnam ,

l
2. The Divisional Engineer
Telecom
Anakapally

Visakhapatnam

3. The District Mariager,
Telecom

Visakhapatnam District
Visakhapatnam '

4, Chief General Manager
Telecom |
Hyderabad _ ,
A.P, Circlee : - :

5. The Director General
Telecom -
Sanchar Bhavan

New Delhi 110 001

Respondents

LT

V., Venkataramana,

Counsel for the applicant
| Advocate

Counsel for the respondents : N.V. Raghawa Reddy;
Addl, SC for Central Govt.

CORAM

HON, MR, JUSTICE V. NEELADRI RAO, VICE CHAIRMAN E

HON, MR, P.T, THIRUVENGADAM, MEMBER (ADMINISTRATION)

Judgement

I
(As per Hon, Mr. Justice;Vs Neeladri Rao, Vice Chairman)

Heard Sri V. Venkataramapa, learned counsel for |the
applicant and Sri N.V, Raghava Reddy, learned counsel for

the respondents.,




2, This DA is filed praying for a direction to the i

respondents to appoint the applicant as mazdoor by includ-

ing his name in the senicfity list of Mazdoors in the ,

, appropriate place with g 1 consequential benefits, ﬁha

applicant was first engaged as casual labuur in yYisakhapatnam

Talecom District.; While the applicant claimed that he worked
DRI §

for a total of 270 days till 30-5-1992, it is stated for the

respondents that the applicant worked for only 133 days till

May, 1992, Be that as it may, it had to be made cle ar that
for the purpose of inclusion of nane of casual mazdaor in

the senipirty list no minimum pericd of service is prescribed,
It is clear even from the Sefial No.117 in Annéxurén3,
wherein ths name of the mazdoor was included in the|seniority

o !
list when he worked for 27 days. Thus, the various|grounds i

|
referred toc in the counter i.e. the applicant absen;ed

himself for the work from Januagy, 1991 to June, 1991 and.
he was in the habit of asking for work whenever ha was in
need of money and he was engaged uhenever extra Labour vas
required cannot be held as relevant for cons;deratxon as the

\
applicant had to|be included in the seniority list‘of casual

labourers. Hence, it is necessary to give a dlrectzon to
the respondents tu include the name of the applxcant in the
appropriate place in the seniority list and he had|to be

Konton
engaged as casual 1abnu55r as and when his té;;Lanes.

3. The applicant submitted some documents to shou that

he worked in February and March, 1991 @lso, 1Y is open for
the applicant to submit the documents available ux@h him ;
before R-1 Por determining the total number of daJé for !
uhicqiihe applxcangjuas engaged as casual mazdoor in Vizag

Telecom District amd on that basis he had to be given

apprcpriaté place in the seniority list.
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4, 1n the result, R-1 is required to calculate th;

total number of days for which the applicant unrkad}as E
casual ga%anor in Vizag Telecom District aPter perusing

the records available with them and also the documeﬁta

| |

that are going to 'be filed by the applicant and he had to
be given the apprapriéte place in the senio?@ty list| of

Telecom District,luiaakﬁEpatnamgb The applicant haé to be

. R ttdr- < s .
given work as :and uhenihisjteemgps per seniority lis
&

T

arises, ’ ' ‘ i
5. The COA is ordered accordingly. No costs.

12— | - MM_,

(P.T, Thiruvengadam) (V. Neeladri ﬁqo)
Member (Admn.) Vice Chairman

M..-

Dated ¢ August, 23,38 Cy. Ragist
Dictated in the Open Court ' i

sk .. . | , | . | !
| Capy te:- ['

1, The Sub-Divisienal Officer, Telscam Narsipatnam, Visakha-
patnam.,. ‘ 0
2, Tne Divisional Enginasr, Telacam, Anakapally, Visakhapatnam

3, The District!ﬁanagar,,Talscsm,'visakhapatnam p?strict,
Visakhapatnam,

| |
4, Chief General Manager, Telacem, Hyderabad A.P.Clirclas.

5, The Directer General, Telecem, Sanchar Bhavan, |Neu Dalhi-ﬁ[]?
6, One cepy to Sri, V,.,Venkateswara Rag, aduaéata,i;AT, Hyd, F
7. 0One cepy to 3ri. M.V.Raghava -Reddy, Addl. CGS&, CAT, Hyd,
8, O0One cepy to Library, CAT, Hyd.
9. One spare coqy.

Rem/-
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| - TYPED BY COMPARED BY

CHECKED BY APPROVED . BY

IN THE CENI'RAL ADMINISTRATIVE!TRIBUNAL
HYDERABAD BENCH AT .RABAD

THY HON'3LE MR,JUSTICE V.NEELADRI FAO
VICE CHATIRMAN

THE I—ION’ LEZ MPE.A.BWGORTHY 3 i.E.MBa..RLQ)

ex

THE HON'BLE \m T..CHAX DI‘ASL‘FT-IAR REDDY
MEMBER( JUDL)

AND

THE HON'BLE MR.P,T .‘BEIRUVEI.\IGADAM\:M(A)

mteas 23] e,

CRBER,/ JUDGMENT g~—""

R |
. in .
O.A.N0, - 837 L S —
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Adnitted and Interim directiong

/Iﬁosed of ‘'with directions

Dismisgsed

Dismissed as withdrawn
Digmissed for default,
®jected/Ordered
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